
(A) 

Serial 
No. of 	Date of 
	

Order with Signature 
Order 	Order 

.11.96 	Mr. A.iOutray reqUe 	eor an adjournrnt 

on behalf of Shi D.Naak due to his £ ersona1 

I 
~
difficulties. Adjourned to 11th Novenoer,96. 

Meer (x- ministrativ) 

3.11.9 	 Adiourd to 29.11.1996 at requ6c;t. 

ivEMBR 	 Ti1) 

8, 1 29.11. 6. 

	

	 Counsel f ,--f the appiicnnt 3ri 

.Nayak is absent. No one is present 

ei his behalf. This is a case where 

six adjournments have been given. 

"The C.A. is dismissed for default. 
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Member (Administrative) 
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